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 6
 The  Appropriation

 (No.

 1982.

 ः  लि
 2)  Bill,

 Sir,  I  also  lay  on  the  Table  copies

 ‘duly  authenticateg  by  the  Secretary-Gene-

 ral  of  Rajya
 Sabha,

 ४  thé  following  six

 Bills  passedਂ  by  the  Houses  of  Parliament

 luring  the  last
 ‘désion  and  ‘assented  to

 since  a  réport  was  55 18८  to  the  House

 on  the  30th  April,”  1982:

 1.  The  Pensions’  (Amendment)  Bill,

 1982.0

 2.  The  Architects  (Amendment)  Bill,

 1982.

 The  Pharmacy  (Amendment)  Bill,

 1982.

 4.  15e  Wild  1.14

 Amendment  Bill,  1982.

 (Protection  )

 5.  The  ऑ  Corporations  (Amend-

 ment)  Bill,  1982,

 6.  The  Assam  State  Legislature
 (Delegation  of  Powers)  Bill,  1982.

 12.15  hrs.

 CALLING  ATTENTION  TO  MATTER

 OF  URGENT  PUBLIC  IMPORTANCE
 ConrTINUOUS  STRIKE  BY  TEXTILE  WorKERS

 OF  BOMBAY  AND  THE  ACTION’
 TAKEN

 BY

 GOVERNMENT

 श्री  रामावतार  शास्त्री  :
 (पटना)

 :

 में  प्रबित्म्बनीय  लोक  महत्व  के  निम्  लिखित

 विषय  की  दौर  श्रम  मंत्री  जी  का  ध्यान

 दिलाता हं.  कौर  प्राय ना  करता  हुं  कि  वह

 इस  बार  में  एक  वक्तव्य  द  :

 बम्बई  के  हजारों  कपड़ा  मिल  मजदूरों की
 जनवरी,  1982  से  निरंतर  चली  थ्री  रही

 हड़ताल से  उत्पन्न  गम्भीर  स्थिति  और

 इस  संबंध  में  सरकार  द्वारा  की.  गयी

 कार्यवाही

 ‘tty

 [Mr.
 लाा पक छिलाए त हापर | 2 लि ण् हँ

 in
 the  (टपकी1

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  LABOUR  (51181  BHAU-

 WAT  JHA  AZAD):  Sir,  the  House  is

 aware  that  the  strike  in  Bombay  ७४५0५
 has  been  declared  illegal  in  most  of  the
 60  Cotton  Textile  Mills,  ७  continuing
 from  the!  18th  January,  1982.  The  ‘strike

 was  called  ण  a  unrecognised  union  even

 though  there  already  हंडा. 811  agreement

 between  the
 management

 and  the  10

 presentative  ।  18एं001  ‘iinion  in  the  ।  Cotton

 Textile  Mills  and  ऋ  ।  Valid  upto

 31st  December,  1984,  ‘There  was  also  no

 approach  either  to
 the

 State’  Government

 or  to  the  management  befcre  the  call

 to  strike  was  given.

 Both  the  State  Govenimsent

 which  is  the  appropriate  Government

 to  deal  with’  the  situation,  and

 the  Central  Government  have  made  con-

 tinuous  efforts  to  end  the  strike.  The

 Chief  Minister  of  Maharashtra  has  made

 it  known  that  the  State  Government

 would  look  into  all  the  legitimate  demands

 of  the  workers  on  restoration  of  normalcy
 The  Central  Government  has  fully  sup-

 ported  the  stand  taken  ‘by  the  State  Go-

 vernment  that  all  the  legitiniite  तलवार811085

 of  the  Workers  should  be  ‘resolved
 through

 the  normal  legal  machinery.

 2.  Government  is  fully  conscious  of

 the  hardships  suffered  by  the  workers.

 At  the  same  time,  Government  is  also

 aware  of  the  loss  of  cotton  textile  produc-
 tion  caused  by  this  strike  even  though

 many  mills  have  resumend  partial  work-

 ing  .  Government  has  never  stood  on

 prestige  in  this  issue  and  has  repeatedly
 made  it  known  to  the  workers  that  once

 normalcy  is  restored,  expeditious  steps
 should  be  taken  to  look  into  their  genuine

 gricvances  and  resolve  them  in  थ  time

 bound  programme.

 3.  As  a  result  of  several  steps  taken  by
 the  Central  und  State  Governments  many
 workers  have  returned  to  work  Govern-

 ment  would  now  like  to  take  some  more

 steps  with  a  view  to  demonstrating  again
 that  it  has  the

 larger  interests
 of  workers

 at  heart.

 4.  With  this  end  in  view,  Government
 has  decided  to  set  up  a  Committee,  at
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 the  national  level  consisting  of  representa-
 tives  of  (1)  Central  Trade  Union  Organi-

 sations,  (2)  Industry;  and  (3)  Government.
 The  Committee  will  have  the  following
 terms  of  reference:

 (A)  (1)  Examine  and  report  on  the

 problems  of  textile  mill  i

 dustry  workmen.

 (2)  Examine  and  report  on  the

 problems  being  faced  by  the

 textile  mill  industry  including

 the  urgent  need  to  modernise

 the  industry.

 (3)  The  recommendations  at  ८1

 and  (2)  above  will  relate  to

 the  entire  textile  mill  industry

 in  the  country,

 (4)  The  Committee  will  give  its  re-

 port  within  a  priod  of  one  year

 and  115  recommendations

 relating  to  workmen  will  be

 implemented  in  a  time-bound

 manner.

 But,  the  Bombay  Cotton  Textile  industry
 has  been  facing  certain  specific  problems.

 Accordingly,  the  Committee  shall  give

 reports  on:

 (5)  The  problem  of  (i)  Badli  wor-

 kers  (11)  demand  of  workmen

 for  House  Rent  allowafice  (iii)

 Demand  of  workmen  for  con-

 veyance  allowance.  The  Com-

 mittee  shall  report  on  these

 matters  within  a  period  of  two

 months  and  its  recommenda-

 tions  shall  be  implemented  at

 the  earliest  possible.  Pen-

 ding  the  receipt  of  the  recom-

 mendation  of  the  Com-

 mittee  on  House  Rent  allow-

 ance  and  conveyance  allow-

 ance,  an  ad  hoc  amount  of  Rs.

 30  per  month  shall  be  paid
 to  all  workmen  subject  to

 adjustment.

 (6)  The  demand  of  textile  mill

 workmen  of  Bombay  for

 grant  of  additional  wages  will

 be  enquired  irto  and  reported

 ्  ।  within  a  period  of  six  mon-
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 ths  by  the  Committee  and

 steps  will  be  taken  to  imple-

 ment.  them  expeditiously.

 (7)  Such  other  problems  as  may

 be  referred  to  the  Commitee  or

 as  the  Committee  may  like  to

 report  on  shall  be  reported  by
 the  Committee  to  the  Govern-

 ment  within  a  period  of  one

 year,

 The  workmen  who,  मं  pursuance  of

 this  statement  by  Government  resume  work

 shall  be  granted  by  the  management  an

 amount  of  Rs.  650/-  as  an  advance  which

 shall  be  recovered  in  six  equal  monthly  in-

 stalments,  the  recovery  commencing  six

 months  after  the  grant  of  the  advance.

 No  workman  who  returns  to  work

 shall  be  victimised  for  having  participated
 in  or  joineg  the  strike  excepting  those

 who  had  indulged  in  intimidation,

 violence  or  against  whom  criminal  cases

 have  been  registered.

 On  behalf  of  the  Government,  ।  made

 this  appeal  to  the  striking  workmen  to

 return  and  resume  work.  By  joining  work

 they  would  help  themselves  and  the  indus-

 try  and  also  serve  the  national  interest.

 श्री  रामवतार  शास्त्री  :...  उपाध्यक्ष

 महोदय,  मंत्री  महोदय  ने  जिस  बात  की

 अभी  घोषणा की  है,  हढ़ताल में  शामिल

 वाला  नहीं  है  ।  मैं  करीब  पिछले  छः

 मजदूरों को  हार्दिक  बधाई  देता  हं
 और

 सरकार की  मजदूर  विरोधी
 नीति  के

 हड़ताल  18  जनवरी
 को  शुरू  हुई,

 आज  इसका  1735.0  बां  दिन  है  ।  इतनी  बड़ी

 एतिहासिक  हरताल  आजतक  हिन्दुस्तान  में

 कभी  नहीं हुई  ।
 1928

 में  बम्बई के

 मजदूरों ने  हड़ताल  जरूर  की  थी,  लेकिन
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 उसक  भयाद  141  दिग  पिता  स

 शानदार  हड़ताल  की  मियाद.  173  दिन

 इससे जब  तक  वह
 उत्तेजित  कौर

 प्रभा  वत  नहीं  होंगें  ,  हड़ताल  नहीं  होगी  ।

 हमारे  आप  कहने  से  वह  लोग  हड़ताल

 नहीं  करते  हैं  ।  श्रपनी  कठिनाइयों  की

 विरोधी  यहां  का  श्रम  मंत्रालय  हैं
 ।

 जिसने

 बड़े  बड़े  इजारेदारों  की  मदद  की  है  और

 मजदूरों  को  कुचलने  की  कोशिश  की  है  ।

 इसका  सबूत  हमारे  प्रपके  सब  के.  सामने

 है  ।  श्राप  इस  हड़ताल  की.  व्यापकता

 देख  लीजिये  ।  हालत  यह  है  कि  आज  तक

 मजदूर  लड़  रहे  हैं  और  सभी  ट्रेड  यूनियन

 वाले  उनकी  मदद  कर  रहे  हैं  ।  इनका

 राष्ट्रीय  मिल.  मजदूर  संघ,  इंटक  है,  यह

 कहते  हैं  कि  ट्रूप  ने  समझौता  कर.  लिया

 है,  1984
 तक

 समझता
 चलेगा  _  नहीं |

 कया  उनका  कहीं  कोई  श्रस्तत्व  है
 ह  मैं

 आपसे  पूछना  चहता  हूं
 कि

 श्राप  जबर्दस्ती

 इंटक  की.  यूनियन  को  कय  मजदूरों  के  सिर

 पर
 थोपना  चाहते  हैं  ।  क्या  कारण  है

 ?

 अगर  वह  उनके  पीछे  होते  तो  राज यह

 हड़ताल  इतने  शानदार  तरीके से.  नहीं

 चलती  ।  श्रगर  श्राप  यह  समझते  हों  कि

 ((00.4.)'

 आप  उन  को  दबा  देंगे  अपने  दमन  कों

 चक्की  चलाकर  ,  तो  श्राप  भ्रम  में  हैं
 ।

 अभी  इसे  6  महीने  हुए  हैं  जरा त  पड़े  *

 पर  मजदूर  औग  भी
 6

 महीने  की  पड़ता
 *

 करने  को  तैयार हैं  ।

 इसलिये  हडताल  से  जो  नुकशान  हो

 के  6  जून  के  सम्पादकीय में  लिखा है

 650  करोड़  रुपये  का  नुकशान  हो  चुका

 है  ,  75  करोड़  रुपये  फ़ारन  एक्चेंज  का

 1200  रुपये का.  नुकशान हो.  रहा  है

 इस  तरी? से  600  कपड़ा  बनना

 कम  हो  गया  है  ।  उस  उत्पादन  में  कमी

 आ  गयी है  ।  इसकी  जवाब  देही  श्राप  पर

 है
 ,  मजदूरों पर  नहीं  है  ।  आज  हमारे

 लोगों  से  हडताल  कराने  के  लिये  जिम्मेदार

 सरकार  है  ।  उसका  यह  काम  है  कि  इस

 तरह  की  स्थिति  पैदा  न  करे  जिसे  हमारी

 देश  के  अ्र्थतंत्र  पर  उसका  बुरा  असर

 पड़े  और  मजदूरों की.  कठिनाई  बढ़े  ॥

 लेकिन  ऐसा  न  कर  के  यह  मजदूरों
 का

 दमन  कर  रही  है  ।

 19  BIT
 को  महाराष्टू  बन्द  हुआ

 ॥

 अभी  कल  महाराष्ट्र  में
 4

 लाख  दूसरे  लोगों

 ने  हड़ताल  की  ,  5, 0110  औरतों  ने

 डेमॉन्स्ट्रेशन  किया.  ।

 मजदूरों  कि  गकन्नर्न  राज्य  का

 बात  करे,  लेकिन  उसके.  दिल  में  टाटा,

 प्रति  ज्यादा प्रेम  है  ।

 मजदूरों  को  इतने  दिनों  तक  हड़ताल

 करने  की  श्रावश्यकता  न.  होती,  लेकिन
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 सरकार  इंटक  को  मजदूरों पर  लादना

 चाहती  है  शौर  हड़ताल  के  जारी  रहने

 का  यही  एक  कारण  है  ।  मेहरबानी  करेंगे

 सरकार  इस  नीति  को  छोड़  दे  ।  कोयला

 सैक्टर  में  भी  वह  यही  कोशिश  कर  रही

 है  कि  इनटक  के
 50  प्रतिशत  प्रतिनिधि

 रहेंगे
 |

 क्यों  रहेंगे
 ?

 इनकी  क्या  हस्ती

 हैं  ?  जितनी  हस्ती  है,  उतनी  ही  बात  करें,

 ज्यांदा नहीं  ।  महाराष्ट्र  सरकार.  और

 भारत  सरकार को  नीति  के  मूल  में

 यही  बात  है  कि
 इनटक  को  मजदूरों  पर

 लादा  जायें
 ।

 लेकिन  मजदूर  इंटक  को

 बर्दास्त  नहीं  करेंगे।  सरकार  की  तरफ़  से

 कहा  जाता  है  कि  हम  तो  आई०  एन०  टी  ०

 q  सी.  की
 मजदूर  यूनिट  से  बात

 करेंगे  ।  सरकार  ने  हड़ताल  की  स्थिति  देख

 ली  है  कि  कौन  लोग  किधर  हैं  ।  इस

 लिये  उसे.
 सब  यूनियनो ंके  साथ  बात

 करनी  होगी
 ।

 जो  मजदूर
 लडाई  में

 शामिल  हैं,  अगर  सरकार  उनके  साथ  बात

 नहीं  करेगी,  तो  यह  समस्या  कभी.  हल

 नहीं  होगी  ।

 15.  DEPUTY-SPEAKER:  ।  छा 85(111]1,

 please  place  the  demands  of  the  workers.

 SHRI  RAMAVATAR  SHASTRI:  I

 have  already  said,  Pay  revision  is  one  of

 the  most  important  demands.

 इसके  प्रभावी  बदली  मजदूरों  का

 सवाल  है,  मजदूर  विरोधी  कानूनों  को

 रह  करने
 की

 बात  है.  ।  मजदूरों  की

 सब  मांगें  सरकार  के  पास  मौजूद  हैं ।

 भ्रमर  सरकार  उन  सवालों  के  बारे  में

 पाजिटिव एटीच्यूड  नहीं  अपनायेगी,  नैगिटिव

 एटीट्यूड  प्रपनाये गी ,  तो  काम  नहीं  चलेगा  ।

 मैं  जानना  चाहता  हं  कि  क्या.  सरकार

 सचमुच  यह  चाहती  है  कि
 यह  हड़ताल

 समाप्त  हो
 और

 कारखाने  फ़िर  से  काम

 करें
 ।

 अभी  कुछ  समय  पहले  इस  सदन  में
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 ee  न  लोगों  को

 कपड़ा  नहीं  मिल  रहा  है
 ।,

 क्योंकि  जो

 कपड़ा  बम्बई  में  बनाया  जा  ॥  था,  वह  नहीं

 बन  सका  ।  उन  मिलों  में  कपड़ा.  बनें,

 फ़ौज  के  लोगों  कौ.  मिले,
 देश  की

 आरथिक  क्षति
 न  हो  कौर  कपड़ा  बनाने

 वाले  मजदूरों  की.  कठिनाइयां दूर.  हों,

 सरकार को  इस  दृष्टि  से  अपनी  नीति

 निर्धारित  करनी  चाहिए  ।

 कमी  नहीं  हैं
 ।

 बे  पे-रिवीजन के  मुताबिक

 पैसा  देने  की  स्थिति  में  हैं  ।  उन्हें  फिनैंशल

 चेहरे  को  बदल  दे,  तो  तुरन्त  रास्ता  निकल

 सकता है,
 |  1981  में  25.5  मिलियन

 मैनिज  का  लास  हुआ  था.  ।  कभी

 केवल  ८  महीने  में  बम्बई में
 26  मिलियन

 मैन  डेज
 का

 लास  हों  चुका  है  ।  तो  इस  को  क्या

 आप  पसंद  करते  हैं  ?  इस  का  मतलब  है  कि

 श्राप  पसंद  करते  हैं
 ।

 देश  की  चिन्ता  प्राप  को

 नहीं  है

 देश  के  इजारेदारों  की  चिन्ता  आप  को

 मैं  एक  ही  सवाल  करना  चाहता  हूं  कि  जो

 स्थिति  प्रभी  है  ग्रान्दोलन  की,  उस  स्थिति  को

 देखते  हुए  और  देश  की  बर्थ-व्यवस्था को

 देखते  हुए  क्या  आप  यहां  इस  सदन  में  यह

 एलान  करने  को  तैयार  है  कि  दत्ता  सामन्त
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 समेत  तमाम  जितनी  इस  आन्दोलन में  शरीक

 यूनियनें  हैं
 उन  के  साथ  बात

 करेंगे  भ्र ौर  कर

 एन  टी  यू  सो  का  रामनामी  लोढ़ना  छोड़  देंगे
 ?

 यह  झा  करेंगे  तभी  रास्ता  निकलेगा  ।  मेरा

 एकमात्र  यहीं  सवाल
 हैं

 कि
 श्राप

 को

 पालिसी
 बदलेगी

 या  नहीं  ?  लोग  अपील  कर  रहे  हैं

 प्राइम  मिनिस्टर  तक  से  कि  प्राइम  मिनिस्टर  को

 इंटर विन  करना  चाहिए  ।  इसलिए  मेरा

 निवेदन  है
 है  कि  जो  स्थिति  ८,  है  इस 1

 श्यिति

 में  एक  हो  सॉल्यूशन  है  कि  श्राप  एलान  कीजिए

 कि  श्राप  तमाम  इन  यूनियनों  से  बात  करने

 को  तयार  हैं  और  बात  कर  के  कोई  रास्ता

 निकालें  |

 जो  art  ने  यह  वक्तव्य  दिया  तर  कहा

 कि  एक  समिति  बनाएंगे  मजदूर  उस  से  संतुष्ट

 नहीं  हैं  ।  उस  को  उन्होंने सुना  हैं  प्रौढ़  पहले

 ही  रिजेक्ट  कर  दिया है  ।  जब  उन्हे यह
 बात

 मालूम  हो  गई,  श्राप  को
 राज्य

 सरकार  के

 जरिए,  श्राप  के  जरिए  यह  प्रस्ताव  उन  के  यहां

 पहुंच  चुका,  श्राप  राज  यहां  बता  रहे  हैं,  लेकिन

 उन्होंने  इस  को  नामंजूर कर  दिया  है  |
 अगर

 श्राप  नहीं  मानिएगा  तो  आगे  आने  वाले

 दिनों  में  पूरे  देग  में  हड़  तल  होंगी  |  WAL  कल

 महाराष्ट्र में  हड़ताल  हुई  है,  MATA  हड़ताल

 की  फिर  पुरे  हिन्दुस्तान  में  हड़ताल  होगी
 '

 19  जनवरी  के  बन्द  को  तो  आप  जानते  ही  है

 उस  से  भी  शानदार  हड़ताल  होंगी  कौर  ऐसी

 स्थिति  में  फिर  श्राप  का  चेहरा  बेनकाब  होगा  |

 मजदूर  के  सामने  तो  आप  का  चेहरा  बेचकर

 पहले  ही  हो  चुका  है
 ।

 हमारा  यही  कहना  है
 क  कभी  भी  राज्य  सरकार  को  सुबुद्धि  आए

 कौर  उस  से  ज्यादा  श्राप  को  सुबुद्धि  आए  ताकि

 कोई  रास्ता  निकल  सके  |

 श्री  भागवत  झा.  अजाद  :  उपाध्यक्ष

 महोदय,  ऐसा  लगा  कि  जिस  समय  में  बयान

 दे  रहा  था  शास्त्री  जी  ने  उस  को  सुना  ही  नहीं  ।

 एक  शब्द भी.  उन्होंने इस  बयान  की  बात

 af  कहीं  ।  वही  पुरानी  बात  दोहराते  रहे

 (च्यवन) .  .  .  जरा  बोलने  दीजिए  ।
 शप

 ७  हि  क  पत

 अपनी वात  कहू  चुके
 |  ल

 है  ग्रुप  भी  सुन  ले
 |

 ऐसा  लगता  है  कि  पुरानी  बात  जो  वह  लिख

 कर  लाए  थे  पढ़ने  के  लिए  वही  लिखा  हुझ्र  बयान

 पढ़ते  रहे  कौर  पुरानी  पूरानी  कथा  कहते  रहें
 ।

 हमने  सभी यह  कहा  कि  मजदूरों  की  कठिनाई

 को  देखते  हुए  सरकार  ने  यह  निर्णय  किया  है

 कि  एक  ज्रिपक्षोय  समिति  बनायी  जायगी  जिस

 में  केन्द्रीय  मजबूर  संगठन  के  प्रतिनिधि रहने,

 एम्पलायर्स  के  प्रतिनिधि  रहेंगे शौर  सरकार

 के  प्रतिनिधि  रहेंगे  कौर  यह  समिति  सम्पूर्ण

 टेक्सटाइल  उद्योग  की  बात  तो  पीछे  है,

 पहले  बम्बई  के  सम्बन्ध  में  दो.  महीने के  भ्रंश

 जों  उनकी  प्रमुख  मांगे  हैं  जिस  के  बारे  में  प्रभी

 उन्हों  कहा-बदली,  हाउस  रेंट,  कन्वर्जेंस

 एलोवेंस,  इन  के  बारे  में  दो  महीने  में  भ्र पनी

 रिपोर्टे  देगी  कौर  इसी  से  सम्बन्धित  यह  भी

 बात  कही  कि  जब  तक  उन  की  रिपोर्ट  नहीं

 जाएगी तब  तक  वही  हाउस  रेंट  भ्रौर  कन्वर्जेंस

 एलोवेंस  वगेरह  के  लिए  30  रुपया  महीना

 उन  को  मिलना  शरु  हो  जायगा  ।  यह  उन्होंने

 नहीं  सुना
 |

 यह  उन  के  लिए  कोई  अर्थ  नहीं

 रखता है  ।

 दूसरी  बात  मैं  ने  बतायी  कि  जहां  तक  उन

 के  वेज  बढ़ने  का  प्रश्न  है,  मैं  ने  कभी  यह  नहीं

 कहा
 कि

 इस  में  हम  नहीं  चाहते  हैं,  जो  ऐश प्री मेंट

 है  हम  ने
 उस

 ऐग्रीमेंट  की  चर्चा  सिर्फ  की,  हम

 ने
 यह  नहीं  कहा  कि  राष्ट्रीय मिल  मजदूर

 संगठन
 के  थू  ही  काम  हो

 ।
 यह  बयान  तो

 सरकार  ने  दिया  है,  जिन  प्रधान  मंत्री  दी  बात

 उन्होंने  कहो,  उन्हों  प्रधान  मंत्री  की  सरकार

 ने  यह  बयान  दिया  है  कौर  बार  बार  जो  राष्ट्रीय

 मिल  मजदूर  संगठन  की  बात  कही  जाती  है

 बाम्बे  इंडस्ट्रियल  ऐट  के
 न्तिगत  यह  प्रावधान

 पूरी  तरह  से  है  कि  अगर  मजदूर  चाहें
 तो

 भ्र पने
 किसी  एसोसिएशन  को,  जिस  को  उन्होंने

 स्वीकार  किया  है
 उस  को

 हटा  सकते  हैं  कौर

 नया  ले  सकते  हैं
 ।

 किस
 ने

 मना  किया  राज

 तक  दत्ता  सामन्त  जी  को  या  श्रीमान  शादी

 की  माहटक  यूनियन
 को  कि  वह  जाय  उस
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 [ी  भगवत  झा  1 झ्राजाद]  6  महीने में  बताएगी  कौर  सम्पूर्ण  देश  के  स्तर

 कानून  के  भ्रन्तगंत  कौर  कहे  कि  यह  नहीं  है  गौर  पर  एक  वर्ष  में  भ्र पनी  रिपोर्ट  देगी
 ।

 शर यह  है  ।  थे  गए  थे  हाईकोर्ट में,  दत्ता

 सामन्त  जी,  यह  कहने  के  लिए  कि  यह  ट्रेड  इसके  प्रलावा  हमने  यह  निर्णय  भी  लिया

 रिजेक्ट  हो  गया  तब  इन्होंने  कहा कि  इसमें

 बोगस  है  तो  उसके  भ्रनुसार  अभी  वेरिफिकेशन

 हो  रहा  है,  अकॉर्डिग  टु  दि  हाईकोर्ट
 |

 लेकिन  यहां  पर  जो  प्रमुख  प्रश्न  है  वह

 यह  है  कि  स्ट्राइक  को  खत्म  करने  के  लिए

 सरकार  ने  क्या  कदम  उठाए  हैं  |  सरकार  ने

 अभी  एक  कदम  यह  उठाया  है  कि  एक  त्रिपक्षीय

 समिति  की  स्थापना  की  है  जोकि  दो  महीने

 के  भ्रमर  तीन  विषयों  पर  अपनी  रिपोर्ट  देगी  ।

 विषय  है--बदली,  हाउस  रेन्ट  और  कन्वेयर नस

 एलाउन्स |  जहां  तक  वेज  की  बात  है,  श्रमिकों

 मालम  है  एन  टी  सी  ने  112  मिल्स  ले

 ली  हैं  और  उन  पर  भ्र ौर  दबाव  है  कि  अन्य

 मिलों  को  भी  लें  ।  मतलब  यह  कि  मिलें  सिक

 होती  जा  रही  हैं.  ।  श्रमिकों  मालूम  ही  है  कि  मैं

 श्रम  मंत्री  हं,  कोई  एम्प्लायर  मंत्री  नहीं  हूं
 ।

 शास्त्री  जी,  आपको  जो  भी  बोलना  है  बोलिए,

 लेकिन  आपका  भी  जो  चरित्र  है  श्रमिक  वाला,

 वह  भी  मालूम  है  प्रौर  जो  मेरा  चरित्र  है  वह

 भी  मालूम  है
 ।

 हमारी  सरकार  हमेशा  श्रमिकों
 के  लिए  ही  काम  करती  रही  है  ।  आप  हजार

 भाषण  दें  कि  हम  उनके  विरोधी  हैं,  हम  कुछ

 करते  नहीं  हैं  और  हम  एम्पलायर  के  हैं,  इससे

 कुछ  नहीं  होगा
 ।
 मैं  इतने  उदाहरण  दे  सकता

 ह  कि  आ्रापने  एम्पलायर्स
 की

 कितनी  मदद  की

 है  जिसमें  श्राप  डूब  जायेंगे  लेकिन  मैं  उसको

 छोड़ता  हूं
 ।

 मैं  यह  कह  रहा  हं  कि
 राज  सरकार

 ने  अपनी तरफ  से  एक  बहुत  घड़ा  कदम  यह

 उठाया है.  कि  एक  ब्रिपक्षीय कमेटी  बनाई  गई

 है
 जो  तुरन्त  दो

 महीने  में
 श्रमिकोंकी  तीन  प्रमुख

 माँगों  पर  अपनी  रिपोर्ट  देंगी  ।  एक  एड-हाक

 रिलीफ भी  दी  है  30  रुपए  की  जोकि बज  क

 संबंध में  है  ।  सम्पूर्ण  देश  क  स्तर  पर  जो

 टेक्सटाइल  कमेटी  बताई  गई  है  वह  उस  पर

 विचार  करेगी,  वह  बम्बई  के  सम्बन्ध  में

 कि  जो  भी  मजदूर  काम  कर  जायेंगे,  हम

 जानते  हैं  कि  उनको  कठिनाई  है  कि  कसे  वे

 अपन  काम  शुरू  करेंगे  इसलिए  हमने  यह

 को  भी,  जिन्होंने  वर्ष  भर  काम  किया  है,  650

 रुपया  एडवान्स  दिया  जायेगा  ताकि  वे  शरापना

 घर  सम्हाल  सकें  और  काम  प्रारम्भ  कर

 सके ं।

 मैं  समझता  हं  इतना  अधिक करने  के

 बाद  भी  नगर  शास्त्री  जी  पुरानी  बातों  को

 कि  यह  कोई  ट्रेड  यूनियन  नहीं  है,  पोलिटिकल

 यूनियन  है  ।
 इनका  केवल  एक  ही  उद्देश्य  है

 कि  किसी  भी  तरह  से  इस  सरकार  को  बदनाम

 किया.  जाए  कौर  गिराया  जाए  ।  हमने

 कार्यकर्ताश्रों से,  श्रमिकों के  प्रतिनिधियों  से

 बात  की  है  और  इस  निर्णय  पर  आए  हैं  और

 हमारा  विश्वास  है  कि  बम्बई  के  श्रमिक  काम

 पर  वापिस  करायेंगे  और  अपना  काम  प्रारम्भ

 करेंगे ।  (व्यवधान  )

 थ्री  जारज  फ़र्नान्डिस :  नहीं, नहीं  आ्रयेंगे  |

 श्री  भागवत झा  आजाद  :  ठीक  है,

 झगर  दूं  यूनियन  के  तीन  प्यू »  के  कहते

 पर  ही  चलता  है  तो  यह  पोलिटिकल  है,  ट्रेड

 यूनियन  नहीं  है
 ।

 बहरहाल  मेरा  विश्वास  है

 कि  प्रब  वे  काम  पर  आयेंगे  1  ।  इतनी  अधिक

 सुविधायें  देने  के  वाद  श्री  जाजें  फ़र्नान्डिस  के

 “नहीं,  नही  कहने  से  कुछ  नहीं  होगा
 |

 SHRI  GEORGE  FERNANDES  (Muzaf-

 farpur):  Sir,  since  my  name  has  been  men-

 tioned,  I  have  a  right  of  personal  expla-

 nation.  Please  allow  me  to  make  it  now.

 SHRI  BHAGWAT  JHA  औ.2.9 121:  Sir,  my

 comment  was  on  his  remark  Nahim

 Ayenge.
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 SHRI  GEORGE  FERNANDES:  I  am

 sorry,  I  have  not  been  properly  under-

 stood.  While  their  demand  is  8८.  6,000,  he

 is  offering  them  1८.  650  as  conveyance  for

 six  months.  Then  he  is  offering  Rs.  30  as

 ad  hoc—i  do  not  know  whow  to  define

 this  Rs.  30.  It  is  an  insult  to  the  worker

 and  no  selfrespecting  worker  would  accept

 it.  The  most  important  thing  is  that  the

 RMMS  has  to  go.  Unless  it  goes,  the  wor-

 kers  would  not  go  back  to  work.

 SHRI  x.  14.  LAWRENCE  (Idukki):

 The  hon.  Minister  has  stated  that  the

 strike  was  called  by  un  uarecognised  union

 and  it  is  मं  violation  ८  ar  agree-

 ment  which  exists  between  the  manage-

 ment  and  the  representative  Jabour

 union  in  the  cotton  textile  industry,  which

 is  valid  upto  3151  December,  1984.0  Now

 this  strike  has  evidently  proved  that  the

 so-called  recognized  union,  the  Rashtriya
 Mill  Mazdoor  Union,  hag  not  got  _  the

 support  of  the  vast  majority  of  the  tex.

 tile  workers  of  Bombay.  It  has  been

 vindicated  now,  without  an  iota  of  doubt.

 Whether  ;he  Government  is  prepared  now

 to  negotiate  and  recognise  the  Union

 which  have  the  backing  of  vast  majority

 of  workers,  that  is  the  main  question.

 The  recognition  was  given  t0  a  particular

 union  under  g  peculiar  Act  of  Maharash-

 tra  Government  without  obtaining  the

 majority  support  of  the  workers.  That

 is  why  the  workers  went  on  strike.  So

 there  is  no  meaning  in  saying  that  they

 have  violated  the  previous  agreement,  an

 agreement  which  will  be  valid  ४  10

 December  1984.  So,  my  request  to  the

 hon.  Minister  is  to  negotiate  with  the

 real  representative,  of  the  workers,  40

 out  2,30.000  workers  are  on  strike,  and

 this  is  the  longest  strike  in  the  history  of

 textile  industry  in  India.  In  1928  the

 textile  workers  of  Bombay  had  gone  on

 strike  for  about  171  to  175  days.  Now,

 this  strike  has  surpassed  that  strike  so

 far  as  the  duration  of  strike  is  concern-

 ed.  Some  25,000  to  30,000  workers  st-

 arted  their  strike  on  October  19,  1981.

 Subsequently  some  25,000  to  35,000

 workers  went  on  strike  for  changing  the

 agreement  On  bonus,  Now  more  than

 250  days  have  passed.  What  the  Gov-

 ernment  has  been  doing  all  these  days?

 (C.A.)

 The  hon.  Minsiter  has  come  before  us

 with  a  long  statement  now,  But  where

 was  he  for  all  these  long  days?  Was

 he  not  reluctant  to  intervene  in  the  st-

 rike  earlier?

 (Interruptions).

 MR.  DEPUTY-SPEAKER:  He  is  put-

 ting  the  question  ‘Where  was  he?’

 SHRI  1t.  1t.  LAWRENCE:  The  policy
 followed  by  the  Government  of  India  is

 to  suppress  and  =  subjugate  the  mass  of
 workers  not  only  in  the  textile  industry,
 but  in  all  spheres  of  production.  If  the
 workers  go  on  strike  for  a  genuine  cause,

 they  try  to  get  the  strike  prolonged  as

 long  as  possible  to  starve  the  workers
 and  thus  surrender  them,  This  is  not

 good  for  a  government,  a  government
 which  claims  to  be  a  modern  democratic

 government,  a  government  which  claims
 for  standing  for  the  down-trodden  amd

 toiling  masses.  In  fact,  they  are  for  the
 mill  magnates,  for  the  mill-owners,  for  the

 monopolists,  for  suppressing  and  subju-
 gating  the  working  class.

 Recently  the  Maharashtra  Chief  Minis-

 ter  attended  a  meeting  of  Rashtriya  Mill

 Mazdoor  Sangh  activists  in  INTUC  office
 and  some  of  the  Maharashtra  Congress

 [1  M.L.As.  were  also  present  in  that

 meeting.  He  called  upon  the  M.L.As  to

 mobilise  the  workers  against  the  strike

 and  he  asked  them  (1059  ko  thosa  ४

 Marathi,  which  mean,  blows  for  blows,

 eyes  for  eyes.  The  question  is:  Whose

 eyes  the  Maharashtra  Chief  Minister

 wants  and  for  whom  and  against  whom

 he  has  called  upon  to  mobilise  ?  Against
 the  workers.  And  for  whom?  For  _  ४e

 same  mill-owners,

 MR.  DEPUTY-SPEAKER:  2.  Law-

 rence,  please  conclude.  Put  a  straight

 question  to  ghe  Minister,

 SHRI  11.  1.  LAWRENCE:  I  want  to

 ask:  How  much  loss  of  production  and

 wages  of  labour  has  taken  place  due  to

 this  strike?
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 How  much  excise  duty  the

 Goverfiment  have  lost  so  far?

 How  hard  hit  have  been  the  peasantry
 because  of  strike,  affecting  the  price  of

 raw  cotton?

 Taking  into  account  all  these  facts  will

 the  Government  take  immediate  steps  for

 थ  negotiated  ‘settlement?  The  Minister  in

 his  ‘statemént  ‘has’  laid  down  certdin  con-

 ditions.  He .  said  that  Government

 never  stood  for  prestige.  Was  the  Govern-

 ment  sleeping  all  these  days?  1a3  it

 not  a  prestige  issue  for  them?  Had  it

 not  been  so  he  would  never  have  said:

 “once  normalcy  ig  restored,  expediti-

 ous  steps  would  be  (8611  to  look  into

 their  genuine  grienvances.”

 The  Minister  in  his  statement  has  clai-

 med  ;hat  many  workers  have  returned  to

 work.  How  much  is  ‘many  workers’?

 Only  six  or  seven  per  cent  workers  have

 Bone  for  work.  Even  then  mills  are

 1.0  functioning,  Vast  majority  of

 workers  are  comtinuing  the  strike  even

 though  they  are  being  intimidated  ।  6

 C.R.P.,  State  Government  policé  and  the

 goondas  supported  by  the  mill  owners  as

 well  as  the  so-called  recognised  Rashtriya
 Mill  Mazdoor  Sabha.

 In  the  statement  it  has  he  stated  about

 the  formation  of  Commitiee  to  look  into

 “The  problem  of  (i)  Badli  workers

 (iit)  demand  of  workmen  for  House

 Rent  allowance  (11)  Demand  of  work-

 men  for  conveyance  allowance.

 The  committee  cball  report  on  these

 matters  within  a  period  of  two  months

 and  its  recommendations  shall  be  imple-

 011८1  at  the  earliest  possible.  Pending

 the  receip,  of  the  recommendation  of

 the  Committee  on  House  Rent  allowance

 end  conveyance  allowance,  an  ad  foc

 amount  of  Rs.  30-  per  month  shall  be

 paid  to  all  workmen  subject  to  adjust-

 ment,”

 Rs.  30/-  is  a  meagre  amount
 The  workers  are  not  begging  from  the

 Government  or  the  mill  owners.  They
 are  labouring.  They  are  sweating.  They
 are  spending  their  blood  and  getting  wages

 (७1181
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 for  the  Jabour  that  they  put  in.  Is  the

 Govertiment  prepated  fo  give  fhem’’  an

 interim  ‘relief?
 “~*~  थ

 About  victimisation  it  has  been  stated:

 .o  workman  who  returns  to  work

 shal]  be  victimised  for  having  partici-

 pated  in  or  joined  the  strike  excepting
 those  who  had  indulged  in  intimidation,
 violence  or  against  whom  criminal

 cases  have  been  registered.”

 Thi,  is  ४0  elastic.  Any  kind  of  inter-

 pretation  can  be  given  by  the  bureaucrats,

 mill  owners,  policé  officers  and  the  mini-

 sters  as  well  to  victimise  the  workers,

 My  request  to  the  Government  is  to

 take  earnest  and  honest  steps  to  settle  the

 issue  by  revising  the  wage  structure,  ०

 revising  the  bonus  agreement  and  to  give
 interim  relief  immediately.

 SHRI  BHAGWAT  JHA  AZAD:  I  have

 explained’  the  provisions  that  we  have

 been  able  to  do  in  this  statement.  We

 have  done  maximum  for  the  workers.

 We  have  given  them  the  best  and  1

 am  sure,  in  spite  of  ,;hess  talks  here,

 they  will  come  back  to  work.  If  a  friend

 like  Shri  Lawrence  can  make  such  a  wild

 statement  that  the  Chief  ‘Minsiter  said-

 ‘fist  for  fist,  eyes  for  eyes,  tooth  for

 tooth,  the  ‘least  I  can  say  is  that  on  such

 a  cock  and  bull  story  they  prosper  and

 thrive.  We  never  believe  in  this  printi-

 ple  of  cock  and  bul{  storey.  We  are  for

 the  relief  fo  workers.  We  have  tried  our

 best  and  as  is  indicated  in  this  state-

 ment  (प0५611110 511  has  done  its’  best.

 We  have  never  said  that  this  9८.  30|-
 is  enough  or  ‘  for  an  increase  in  the  ad-

 hoc  wage.  We  have  just  said  that  it  will

 be  till  we  get  the  report  within  भ  period
 of  two  months.  In  the  Committee  the

 workers  representatives  will  be  there.

 Pénding  the  receipt  of  the  recommenda-

 tion  of  the  Committee  on  House  Rent

 allowance  and  conveyance  allowance,  and
 ad  hoc  amount  of  Rs.  30  per  month  ‘shall

 be  paid.  This  amount  is  just  being  given
 by  the  Government.

 For  the  other  part,  we  have  said  _  that

 ad  hoc  increase  of  waze  is  a  question
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 which  has  All-India  perspective  and  can

 be  gone  into  in  a  little  detail  by  this

 Committee.  which  185: .. 0  submit  the  re-

 port  within  six  months,  7e  gatement

 of  Mr.  Lawrence  once  more  demonstra-

 ted  that  some  of  (0६  trade  unions  in  this

 country  are  not  for  the  labour  or  workers

 but  they  are  political  unions,  just  to  haye
 a  stick  against  the  Government.  ।  d०

 not  believe  in  this,  Sir.  This  Government

 is  always  for  the  labour  and  it  has  amply

 demonstrateq  it.  The  workers  have  got
 confidence  in  the  Government.(  /nterrup-
 tions.)

 MR.  DEPUTY-SPEAKER.  You  must

 also  keep  quiet.  You  must  be  tolerable,

 There  are  always  two  sides  on  any  issue.

 (Interruptions).

 MR.  .  13६1-50: 51.1: :  1.51  him

 repty.  You  allow  him  te  reply.

 SHRI  BHAGWAT  JHA_  AZAD:

 Whereas  some  hon,  Members  have  made

 all  wild  allegations  and  travelied  औ  0४६1

 the  world  including  the  labour  world,  ।

 am  only  saying  that  we  have  amply  de-

 monstrated  that  the  workers  of  this  coun-

 try  have  got  confidence  in  this  Govern-

 ment  led  by  Madam  Prime  Minister.  ।

 you  see  the  industtial  production  which

 was  minus  1.4  percent  during  the  Jast

 two  years,  it  has  now  gone  up  to  10  per
 cent.  7he  agriculture  production  ७

 130  million  tonnes.  This  should  not  have

 been  done  by  the  trade  union  leaders  or

 the  political  leaders  without  the  coopera-
 tion  of  the  workers.

 Now  the  increased  production  demons-

 trates  amply  ;hat  the  workers  have  faith

 in  this  Government  and  we  have  love  for

 them.  Some  hon.  Members  m&ationed

 about  trade  unions  but  they  are  political

 unions,

 DR.  SUBRAMANIAM  SWAMY

 (Bombay  North  Eas;):  The  R.M.S___  is

 very  unpopular  in  Bombay.  You  must
 know  that.  (Interruptions),
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 SHRI  SATYASADHAN  (किरदार

 'पारीछा  (Calcutta  South):  Sir,  every  issue

 is  a  political  issue.

 MR.  DEPUTY-SPEAKER:  Yes,  every  ।

 isue  is  a  nolitical  4ssue.

 SATYASADHAN  CHAKRA-

 Including  your  ruling.

 SHRI

 BORTY:

 DR.  SUBRAMANIAM  SWAMY:  This

 trade  union  in  Bombay  is  so  unpopular

 they  cannot  enter  the  textile  area.  He

 did  not  know  about  it.

 at  चन्दे
 पाल

 शैतानी  (हाथरस ]

 माननीय  उपाध्यक्ष  महोदय,  कभी  मैं  अपने

 कम्युनिस्ट  मित्रों
 की

 बातें  बड़े  गौर  से  सुन  रहा

 था  ।  माननीय  शास्त्री  जी  बड़े  गौरब  और  बड़ी

 शान  के  साथ  फ़रमा  रहे  थे  कि  इस  हड़ताल  को

 173  दिन  हो  गये  हैं  जैसे  मज़दूरों  श्र  देश  के

 लिए  वे  बड़ा  अच्छा  काम  करा  र  हे  हैं  ।

 मान्यवर,  हमारा  देश  ग़रीब  है  कौर

 ग़रीबों  की  जो  स्थिति  है,  मज़दूरों  की  जो

 स्थिति  है,  वह  मैं  समझता  हं,  यह  सदन  प्रौढ़

 यह  देश  पूरी  अच्छी  तरह मे  कान्त। हैँ  ।

 हत
 गह  दे  कि  थो  लोग  शत

 हड़ताल  को

 चलवा  रहे  हैं,
 इस

 को  बढ़ावा  दे  रहे  हैं, उन

 का  गदही
 &

 दिय  से  हूए  का  भी  कोई
 संबंध

 नहीं  है  ।  केवल  तथाकथित  नेता  अपनो

 नेतागिरी  को
 कायम  रखने  के  लिए  मज़दूरों

 को  गुमराह कर  रहे  हैं,  जिस  से  मज़दूरों का

 श्र  देश  का,  दोनों  का  ही  नुकसान  हो  रहा

 है  |  4  करोड़  रुपये  प्रति  दिन  की  हानि  हो

 रही है  झ्र  करीब  600,650  करोड़  रुपये

 की  हानि  हो  चुकी है  प्रौर  50  करोड़  रुपये

 से  ज्यादा  का  जो  निर्यात  होने  वाला  था,  वहू

 भी  रुक  गया  है  ।  बम्बई  में  एक  ऐसी  स्थिति

 पैदा  हो  गई  है,  जिस  का  प्रसर  बम्बई  में  ही

 नहीं  बल्कि  पुरे  देश  पर  पड़  रहा  है।  मैं  यह

 मानता  हूं  कि  मज़दूरों  की  समस्याएं  हैं  भ्रौर

 समस्याएं हो  सकती  हैं  ।  उन  पर  विचार

 करना  चाहिए  प्रौढ़  उनकी  बातों  को  आपको

 सुनना  चाहिए  |
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 मुझे  बड़े  गव॑  के  साथ  कहना  पड़  रहा  है
 कि  हमारी  नेता  श्रीमती  इन्दिरा  गांधी  कौर

 माननीय  प्रम  मंत्री  झा  साहब  ने  उनकी

 area
 a

 सुलझाने
 के

 लिए  एक  समिति

 गठित  की  है  ।  उसके  सामने  मज़दूरों  के  लिए

 रिपोर्ट  के  आधार  पर  मजदूरों  की  समस्याओं

 को  हल  किया  जाएगा  ।  हमारी  सरकार  प्रौढ़

 हमारे  नेता  चाहते  हैं  कि  मज़दूरों  की  समस्या त्रों

 को  सुना  जाए,  उन्हें  देखा  जाए
 ।

 लेकिन  यह
 सब  काम  कानूनी  तरीके

 से
 और  कानूनी  दयरे

 में  होना  चाहिए
 ।

 बहुत  से  मज़दूर  काम  पर

 आ  रहे  हैं  लेकिन  दत्ता  सामंत  के  लोग  उनकों

 काम  पर  आने  से  रोकते  हैं,  उनको  धमकाते  हैं,

 डराते  हैं
 ।

 मेरा  सरकार
 से  भ्रनुरोधहै  कि

 मज़दूरों  की  समस्याओं  को  गंभीरतापूर्वक

 लिया  जाए  कौर  उन्हें  दूर  करने  के  उपाय  किये

 जाएं  ।  लेकिन  जिस  गुण्डागरदी से  लोग

 मज़दूरों  को  डराते  हैं,  धमकाते  हैं,  उस  गुण्डागर्दी

 के  सामने  सरकार  को  नहीं  झुकना  चाहिए

 और  किसी  कीमत  पर  भी  नहीं  झुकना

 चाहिए ।

 इस  हड़ताल  से  बहुत  से  लोगों  का  नुकसान

 हो  रहा  है  |  उसको  मद्देनजर  रखते  हुए

 सरकार  को  कुछ  फ़ैसले  लेने  चाहिए,  कुछ

 कार्यक्रम  बनाने  चाहिए  जिससे
 कि

 यह  स्थिति

 समाप्त  हो
 ।

 मैं  समझता  हूं  कि  इस  सम्बन्ध

 में  सब  तक  जो  कार्यवाही  की  गयी  है  उस  से

 यह  पता  चलता  है  कि  हमारी  सरकार  इस

 मामले  में  कितनी  दरियादिल  है  ।  स्वयं

 मुख्य  मंत्री  ने  दिल्‍ली  श्री  कर  के  इस  के  सम्बन्ध

 में  केन्द्रीय  नेतायों  से  बातचीत  की  है  और

 प्रधान  मंत्री  जी  से  भी  बात  की  है  ।  यह  हड़ताल

 ~  समाप्त  होनी  चाहिए  (ब्+  बंधान)

 अब  मैं  अन्तिम  शब्दों  में  यह  निवेदन  करना

 चाहता  हं  कि  यह  जो  हड़ताल  चल  रही  है,  कौर

 जो  मजदूर  काम  पर  आना  चाहते  हैं,  सरकार

 कं!  उ:  ी  रक्षा  करनी  चाहिए  ।  काम  पर

 शाने  बले  लोगों  को  कोई  परेशान  न  करे,

 इसके,  लिए  सरकार  को  सही  व्यवस्था  करनी

 चाहिए  |  इस  प्रकार के  नेता  और  भाड़े के  .

 आदमी  उनको  परेशान.  करते  हैं  पौर  उनको

 काम  पर  नहीं.  भराने  देते  हैं  ।

 इतना  कहते  हुए  मैं  आपकों  धन्यवाद.

 देता हु  ।

 थो  भागवत  झा  आजाद  :  उपाध्यक्ष

 weer  कुछ  आशा  को  निरण  लेगी।

 dent  ऐसे  सदस्य  हैं  कि  जिन्होंने  कि

 बात  कों  समझा
 ।  इस  प्रकार  के  लोग

 भी  होते  हैं  जो  सहीं  स्थिति  को  समझते

 हैं  और  sae  लिये  किये.  गये.  उपायों

 को  रचनात्मक  दृष्टि  से  देखते  हैं  रोक

 कुछ  एसे  होते हैं  कि  जिन्हें  कि  मीनाक्षी  नजर

 url  है  ।

 SHRI  INDRAJIT  GUPTA  (88571181):

 No  question  was  asked.  r.  Saailant

 never  asked  a  single  question.  ै 40101 ॥  is  he

 replying  to?  1e  did  not  ask  any  ques-

 tion.  Why  should  he  reply?

 SHRI  GEORGE  FERNANDES:  Mutual

 admiration.

 SHRI  INDRAJIT  GUPTA:  What  ques-

 tion  is  he  replying  to?

 aq  fea  का  जवाब  द
 रह  हैं

 at  भागवत  क्षा  आाजाद  अपने

 उनके  प्रश्न  को  नहीं  समझा  है,  मैंने

 समझा  है  ate  उन्हीं  का  मैं  जवाब  दे

 रहा हूं
 ।  उन्होंने  यह  प्रश्न  किया  है  कि

 कया.  गुण्डागर्दी  त्र  जोर अबर दस्ती  से

 किये  गये  काम  का  wie  समर्थन  करेंगे
 ?

 मैं.  जवाब  दे  रह।  हूं  कि  नहीं  करेंगे  |

 गुण्डागर्दी  की  जायेगी  या  जोर-जबरदस्ती

 करके  किसी  को  भड़काया  जाएगा  तो  उत

 का  समेलन  सरकार  नहीं  करेगीं  ।

 दूसरे  उन्होंने  पूछा  कि.  ज!  घोष-

 पायें  हमने  की  हैं,  क्या  उत  पर  अमल

 होगा  ?  मैं  कहता  हू ंउन
 पर  अमल

 होगा  ?
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 arta  ये  प्रम्न  समझने  में  दिक्कत

 हो  गई  ।

 उपाध्यक्ष  महोदय,  में  यह  कह  रहा

 था  कि  मुझे  ser  की.  किरण  नजर

 आयी  |  मैं  झपने  मार्निंग  मित्रों  से

 कपिल  करता  हूं  कि  बे  सपनों  इस

 प्रवृत्ति  को  छोड़ें  और  बकस  sla  भड़काये  ।

 सरकार  मजदूरों  के  लिये  अच्छे  बराबर

 उपाय कर  रही  है  लेकिन  इन्होंने  यह

 निर्णय  कर  लिया  है  कि  जो.  कुछ  हों

 बह  इन्हीं  के  जरिये  से  हों।  ae  नितना

 Wl  अच्छा  काम  ही,  वहू  इनके  द्वारा  हों  ।

 यह  अच्छा  नहीं  है  ।

 13.00  hrs.

 बरच्छा  काम  तो  अच्छा  होता  है,

 चाहे मैं  कहूं  या
 श्राप  कहें

 सर  बुरा  काम

 ब्रा  होता  है  ,  चाहे  मैं  कहूं  या  भाप  |

 कमेटी  बनी  है,  हमने  कुछ  निर्णय  लिये  हैं

 wit  जल्द  से.  जल्द  कार्यवाही  होंगीं  ।

 मैं  सुब्रमण्यम  स्वामी  जी.  स  कहूंगा

 हूं.  झ्र ौर  किसी  से  नहीं  कहूंगा,  कृपा

 करके  आप  इन  लोगों  स  अलग  हो  जायें,  जॉ

 लाल  रंग  वाले  हैं  |

 डा  सुब्रमण्यन  स्वामी  :...  मैंने  तो

 meat  कर  दिया  है  |

 MR.  DEPUTY-SPEAKER:  When  you
 mentioned  Dr.  Subramaniam  Swamy’s

 name,  immediately  he  gets  up  and  tries  to

 get  a  chance  also.

 SHRI  BHAGWAT  JHA  ऋ249  But

 he  spoke  nicely,  not  the  other  way.

 (Interruptions)

 14८.  DEPUTY-SPEAKER:  He  jis  com-

 ing  closer  to  you  now.

 SHRI  BHAGWAT  JHA  AZAD:  ।  e०

 not  know;  if,  gradually,  fe  changes  his

 ideas  and  becomes  a  socialist,  he  will

 come  nearer  to  me.

 इसलिये  मैं  कहूंगा  कि  हमारे  जो

 मित्र  हैं,  इन्द्रजीत  जी  हैं  और  सबसे  मैं

 (CA)

 निवेदन  करता  हूं  कि  मजदूर  काम  पर

 wig,  far  बातों  को .वे  कहं  रहे  हैं

 उनका  निश्चित  ही  हल  निकाला  जायेगा,

 इस  बात  के  लिये  सरकार  कृतसंकल्प  है

 (afer)

 थी  1:  बशर  (गाजीपुर)  :  मान-

 att  उपाध्यक्ष  जा,  यहं  बड़े  दुर्भाग्य.  की

 बात  हैं  कि  बाम्बे  भ॑  टेक्सटाइल  मिल  वकर्स

 को  इतने  दिनों  तन  स्ट्राइक  पर  रहना  पड़ा

 है  ।  इसके  पीछे  क्या  बात  है  यह  तो  दु
 ड

 यूनियन  लीड्स  हीं.  जानते.  होंग  अर

 सरकार  जानती  होंगी,  लेनिन  जहां...  तक

 मुझे  मालूम  दिखाई  पड़ता  है.  और  जो

 थोड़ी  कामन  सेंस  हम  लोगों  म॑  हैं,  उससे

 यह  लगत  है  ौर  जो  थोड़ा  यह  लगती

 है  कि  टेक्सटाइल  मिलों  को  जो  हालत  है,

 जो  get  पूरे  देश  में  चल  रहीं  है,

 जिस  स्थिति  से  टेक्तंट।इल  इण्डस्ट्री  इस

 समय  गुजर  रही  है,  उसमें  यह.  एड-

 व।इजेबलਂ  नहीं  था  कि  टेक्सटाइल  मिल

 age  हड़ताल  पर  जाते  |  मैं  समझता  हूं

 कि  कोई  भी  समझदार  ट्रेड  यूनियन  लीडर,

 चाह ेवे  गुप्ता  जी  हों,  चाहे  फनर्नाण्डिस

 साहब  हो  या  कोई  भी  हों,  एसी  स्थिति

 में  कोई  भी  मिल  मजदूरों  को  यह  सलाह

 नहीं  देता  कि  वे  हड़ताल  पर  जायें  ate  मैं

 समझता  हूं  कि  उन्होंने  सलाह  नहीं  दी  ।

 वहां  एक  अजीब  स्थिति  पैदा  हो  गई

 है  और  ट्रेड  यूरनिर्वानिज्म
 को.  गुण्डाइज्म

 नें  अपने  हाथ में  ले  लिया  है  भर  पूरे  के  पूरे

 वर्कर्स  गण्डाइज्म  के  बल  पर  काम  पर

 ने  से  रॉग  दिखे  गये  हैँ  ।

 BIA  शास्त्री  जो  जैस  हमारे  मित्र

 या.  सुतरे  मित्र  यह  मजबूर  हॉकर  कह

 रहे  हैं  वि  हड़ताल  चलने  चाहिये,  ताकि

 कहीं  वे  पीछे  न  छूट  जायें,  इसलिये  उनकों

 मजबूर  होकर  कहना  पड़  रहा  है,  लेकिन

 wat  दिल  के  कर  वे  ग्रन्थि  तरह  से



 ों  जैनुल  बैंक
 ट

 सेम
 चे

 नभ  क  रद  गा  मी
 !

 हंड़ताल
 को  नहीं

 चलना  चाहिये.
 था  |

 हड़ताल  के  पीछे  कौन  से  एलिमेंट्स

 हैं  प्रौढ़  किस  तरह  से  यहं  हस्पताल  Wi  रहीं

 है,  इस  बात,  को  आपको  सहीं.  रूप  में

 बोलना  चाहिये
 ।  झगर  आप  लोन  ,सही

 aaa,  ae  यूनियन  लीडर्स,  सदी  Feit

 तै  यह  हासिल
 इंत  दिनों

 सैक  नहीं

 चलती
 ।  शाप

 बताइये  क  क्या  अ्र

 टेक्सटाइल  मिल्स,

 क
 की  यह

 हाजत
 है  कि

 बाहें  पर  हड़ताल  च  सक  ?

 बीर

 “1  &  ऑe  हॉ हैटी है  ।

 थ्रो  रामावतार  शास्त्री  हां  हैं  |

 मांग  है,  उनकों  क्या.  फ़ायदा.  पहुंचाया
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 af  at  ह  दूि

 re  कि  उनको  समझदारी.  से  काम व

 करना  चाहिये  प्रोर  हडताल  सम/प्त  कर

 देनी  चाहियें।  आजार्द  जो  जब  से.  श्रम

 !

 मंत्री  बने  हैं  उनकी  बराबर  यह  कोशिश

 रही  है  कि  श्रमिक  के  हित  भ  काम

 किए  जायें
 ।

 राज  इसके  बारे  में  घोषणा

 करके  उन्होंने  दिखा  दिया  है  कि  वह

 मजदूरों के  हितैषी...  हैं  ,  उनके.
 दौरत

 हैं,  शर  उनकी  सदस्यों को  वह  हल

 करना  चाहते  हैं
 ।

 मैं,  जानना  चाहता  हूं

 fe  जो  घोषणा  उन्होंने  की  है,  उसको

 करने  से  ,पहले  क्‍या  उन्होंने  श्रमिकों:  की

 देड  यूनियनों a,  उनके  रिप्रजेंटेटिव

 से  बातचीत  कर  ली  है  शौर  कर  ली

 2  तो  किस-किस  से  बात  कर  ली  है

 कौर
 इस  बातचोत  का  क्या  असर  हुमा

 ज े?

 मक  विवाद  की
 मैं  पहले  कह

 ह

 गाकर  बगर  बर  का  बर  बाना

 रहे  कौर व  अगर  काम  पर  वापिस  जाना
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 कमसे

 MR.  DEPUTY-SPEAKER:  Shri  Ananda
 Pathak.  Your  work  is  now  easy  because
 all  the  previous  Members  have  already

 SHRI  ANANDA  PATHAK  ।  (Dar-

 jeeling):  Sir,  I  congratulate  the  workers

 who  are  conducting  the  strike  for  the  last
 six  months  in  the  textile  mills.  Before  me,
 one  hon.  Member  said  about  the  goonda-

 giri  of  the  workers.  But,  I  would  like  to

 say  toat  the  workers  never  resorted  to

 goondagiri  but  it  is  the  Rashtriya  Majdoor

 Sangh  who  are  alluring  the  workers,  sub-

 jugating  and  compelling  them  to  go  back

 to  their  work,  I  cannot  understand  how

 he  can  say  that  the  workers  were  resorting

 to  the  goondagiri.  I  am  very  sorry  to

 read  this  statement  circulated  by  the  ‘hon.

 Minister  where  I  find  that  Government

 is  supporting  the  ‘anti-workers’  policy.  They

 are  trying  to  allure  the  workers  by  paying

 them  some  paltry  sum  and  by  asking  them.

 to  8०  back  to  their  work.

 Why  not  the  Government,  instead  of

 supporting  the  employers  who  are  offering

 this  paltry  amount  and  alluring  the  work-

 ers  to  go  back  to  work,  come  forward  to

 call  ‘all  the  leaders  of  the  trade  unions  for
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 a
 round-table  conference  to  discuss  this

 ‘Matter  straighway  and  solve  their  pro-

 blems?  .Instead  of  doing  ४.  the  Govera-

 ment  js  only  taking  the  side  of  the  em-

 ployers.  Moreover,  the  strike  was  under-

 taken  by  the  workers  on  a  fundamental!
 issue.  The  workers  are  fighting  for  their

 right  of  collective  bargaining.  This  is  their

 right  to  strike  work.  Their  demand  is  for

 the  wage  revision,  bonus  and  improve-
 ment  of  their  working  conditions.  I  do

 not  want  to  go  into  all  the  details  of  it.

 Sir,  the  hon.  Minister  says  that  he  is

 sympathetic  about  the  demand  of  the  wor-

 kers.  If  that  is  so,  why  don’t  vou  call  all

 the  represnetatives  of  the  workers  for  a

 round-table  conference?  Insiead,  he  only

 gave  a  repeated  call  to  the  workers  to  go
 back  to  their  work.  You  will  set  up  a

 Committee  only  after  they  go  buck  to  their

 work.  All  this  can  be  doe  after  normalcy
 is  restored.  At  least  you  may  call  all  the

 leaders  of  the  striking  woikers  und  discuss

 their  problems.

 MR.  DEPUTY-SPEAKER:  है181  put

 your  questions.

 SHRI  ANANDA  PATHAK:  What  रक
 is  that  they  are  only  trying  to  subjugate
 the  workers  and  compel  them  to  go  back

 to  their  work.  The  workers  are  asking  for

 the  Provident  Fund  advance  which  is  pro-
 vided  for  under  the  Prevident  Furd  Scheme.

 All  the  workers  of  the  mills  and  under-

 takings  which  are  cloSed  for  more  than

 sixty  davs  can  apply  for  such  am  advance.

 They  can  take  that  advance.  They  are  not

 allowing  even  that  right  of  1116.0  workers  to

 take  this  advance.

 The  Minister  has  aire  mentioned  that

 the  agreement  is  there  which  is  valid  upto
 31st  December,  1984.  But,  Sir,  the  situa-

 tion  has  radically  changed  in  the  meantime.

 The  cost  of  living  has  gone  up;  prices  are

 spiralling  up.  The  workers  have  every  right
 to  demand  for  the  review  of  the  agreement.

 The  Minister  is  saying  that  this  agreement
 which  is  already  thcie  is  valid  upto  31st

 December,  1984.  Sir,  the  Government  has

 also  stated  that  they  have  been  making  2

 continuous  effort  to  etd  this  strike.  ।

 would  like  to  know  what  concrete  steps

 they  have  taken.  ह  do  rot  find  any  men-

 tion  of  it  im  the  Statement  and  the  hon.

 Minister  in  his  speech  on  the  Floor  of  the

 JULY  9,  1982  Workers  of  Bombay  324
 (CA)

 House  has  also  said  11 ह 81101.  about  it.  Again
 it  is  written  here  that  Government,  would
 not  stand  on  any  prestige.  If  that  is  ०0

 then  why  don’t  they  call  the  leaders  .of

 the  striking  workers  and  settle  the  disputes
 across  the  table.  ।  wou'd  like  io  urge  that

 Government  should  take  initiative  and  all!

 the  trade  umions  excepting  RMMS  which

 is  opposing  the  strike  should  be  called  and

 the  matter  may  be  discussed  in  a  conge-
 nial  atmosphere.  Thereafter  the  Govern-

 ment  may  convene  tripartite  meeting  and

 discuss  all  the  problems  arid  accept  all  their

 reasonable  demands.  Thereafter  the  Com-

 Mittee  may  be  set-up-—which  the  Govern-

 ment  is  considering  to  set  up—to  go  into

 the  details.  In  this  way  the  problems  can

 be  solved  and,  I  hope,  the  hon,  Minister

 will  respond  in  a  positive  way  to  all  my

 suggestions.
 .

 SHRI  BHAGWAT  JIIA  AZAD:  Mr.  90

 puty  Speaker,  Sir,  all  threugh  the  speeches
 of  the  hon.  Members  who  have  put  the

 Questions  there  have  been  three  tremds.

 One  is  the  chosen  words  that  they  have

 used,  viz.,  our  is  a  antilabour  Government,
 we  want  to  divide  the  labour,  subjugation,

 harassment,  etc.  All  these  are  the  chosen

 words.  All  these  chosen  wordy  are  being
 used  because  there  is  a  concerted  policy
 since  January  1982  to  speak  against  the

 Government.  Sir,  when  we  call  the  produc-

 tivity  council  meeting  they  would  not  come

 whereas  they  say  that  they  want  to  1610

 production.  The  second  [1111  is  that  they

 have  made  only  one  demand,  namely,  you
 call  all  the  trade  unions  and  then  decide.

 Sir,  I  have  already  said  that  I  do  not

 want  to  infringe  upon  the  rights  of  ।  (116

 workers  either  in  their  collective  bargaining
 or  in  their  right  to  choose  their  representa-
 tives.  Some  hon.  Members  have  said  that

 RMMS  has  got  no  representative  character.

 All  right.  They  are  welcome  to  say  that.

 Now,  the  Bombay  | है। व 11118 81  Relations  Act

 has  enough  provision  under  it  to  dethrone

 one  whom  the  workers  do  not  like  and

 bring  in  those  whom  shcy  1  ए.  Let  them

 do  it  and  I  will  call  them  who  are  chosen.

 T  will  have  no  hesitation  to  talk  to  them.

 But  this  coglomeration  cf  so  many  S0

 called  trade  unions  not  having  following  of

 workers  or  are  following  Datta  Samant,

 Sir,  I  am  not  in  a  position  to  call  them.
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 The  only  demand  is  that  ।  shouid  call  them

 and  talk  to  them  and  then  whatever  has

 _
 said  by  me  will  become  good.

 Sir,  I  would  like  to  say  again  that  I

 do  not  want  to  infringe  upon  the  rights  of

 the  workers.  Let  them  choose  their  repre-
 sentatives  and  I  will  talk  to  them.  5,  Mr.

 Pathak  wanted  to  know  about  the  concrete

 tteps  from  me.  Sir,  ‘his  statement  as  given
 the  concrete  steps  one  after  the  other.  The

 greatest  concrete  step  15  that  of  am  All

 India  Committee  of  tripartite  nature  of

 representatives  of  workers,  employers
 and  Government  to  sort  out  tex-

 tile  issues  all  over  the  country  and

 particularly  that  of  Bombay.  15  that

 not  a  concrete  step?  Well,  fir,  I  can  give
 facts  and  figures.  I  cannot  give  understamd-

 ing.  I  am  sorry  to  say  this,  Sir.  It  is  most

 unfortunate  that  some  of  the  trade  umions

 are  still  harping  on  their  old  song  and

 want  them  to  be  called.  1  hope  that  will

 still  go  through  my  sta.ement,  ponder  over

 it.  I  hope  they  will  advise  1116.0  workers  to

 resume  work.  I  appeal  to  the  workers  to

 come  and  resume  their  work.  I  appeal  to

 them  to  allow  this  comauittee  to  function.

 हैं  request  them  to  represent  whatever  they
 want  before  this  Commiltce,  through  their

 chosen  representatives,  whomsoever  they

 choose,  or,  as  they  like,  through  any  of

 their  representative  worker,  etc.  Let  them

 put  their  own  demands  before  it.  :  a

 sure  that  in  the  interest  of  themselves,  in

 the  interests  of  the  industry,  in  the  interests

 of  the  country  they  will  ccme  forward  and

 resume  work.

 SHRI  INDRAJIT  GUPTA:  May  I  seek

 a  clarification?  I  seek  this  clarification  from

 you,  Mr.  Deputy  Speaker.  For  the  last

 45  minutes  we  have  been  discuSsing  this

 subject.  You  are  an  old  trade  unionist.

 MR.  DEPUTY-SPEAKER:  On  this  sub-

 ject,  he  kmows  better  than  176.

 SHRI  INDRAJIT  GUPTA:  Only  I  want

 to  know  one  thing.  Because,  everybody
 wants  a  settlement  no  doubt,  he  has  pro-

 posed  this  committee  and  he  says  that  with-
 in  2  months  they  will  go  imto  the  Bombay

 matter,  and  give  their  decision.  But  it  is  a

 tripartite  committee.  Mil  owners  will  be

 there.  Unions  will  be  there.  Government
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 will  be  there.  You  know  it.  In  such  a  com

 mittee,  if  it  is  not  possible  10  come  to

 an  agreed  decision,  unanimous  decision,  as

 it  is  very  likely,  than,  what  will  happen?
 He  has  not  suggested  anythiag.  What  will

 happen  in  such  a  case?  Suppose  they  can-

 not  agree  on  a  unanimous  decision,  what

 will  happen?

 SHRI  GEORGE  FERNANDES:  Sir,  ह

 seek  a  clarification.  1  am  not  asking  a  Que3-
 tion.  Please  listen  to  me.

 MR.  DEPUTY-SPEAKER:  No,  please.

 Now,  Legislative  मिड655,  Mr.  Singh  Deo.

 I  have  allowed  him  on  behalf  of  Mr.  :

 Venkataraman.

 13.22  hrs.

 CANTONMENTS  (AMENDMENT)
 BILL*

 YHE  DEPUTY  निर्भर  ।  THE

 MINISTRY  OF  DEFENCE  (SHRI  1  P.

 SINGH  DEO):  On  behalf  of  Shri  ।

 Venkataraman  I  beg  to  move  for  leave

 to  introduce  a  Bill  furtner  to  amend  the

 Cantonments  Act,  1924.

 MR.  DEPUTY  SPEAKER:  The  question

 is:

 “That  leave  be  granted  tc  introduce  @

 Bill  further  to  amend  the  Cantonments

 Act,  1924.”

 The  motion  was  adopted.

 SHRI  ४.  ।.  SINGH  DEO.  ।  introduce

 the  Bill.

 SHRI  GEORGE  FERNANDES  (Muzaf-

 farpur):  Sir,  I  think  che  Commerce  Minis-

 ter  would  like  to  make  a  statement...

 MR.  DEPUTY  SPEAKER:  ।०  10,

 Order  please.  The  Hous2  stands  adjourned

 for  lumch  till  14.25  hours.
 -  ना
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